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(c) For the experimental phase, the
Swiss Government have agreed to
meet: C

(i) cost and transport charges on
essential equipment which is
not available in India, Slurry
plant and plough sets, arti-
ficial insemination equipments,
liquid nitrogen plant and
the liquid nitrogen containers
have been imported.  More
foreign implements and tools
like tractors, spades, —melter
balance, microscopes, testing
centrifuge etc. are also ex-
pected to be supplied by the
Swiss Government;

(ii) cost and transport charges on

‘Swiss live-stock. 36 cattle of

Swiss brown breed have al-

ready been imported, More

such cattle may be imported
hereafter;

(iii) the salaries of the Swiss ex-
perts;

(iv) the costg of transportation
and subsistance of Swiss ex-
perts during their travel to
and from India;

(v) insurance
experts.

premia for Swiss

Tuna Fish

4373. Shri S. Kandappan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that Tuna
fish abounds in Andaman and Nicobar
waters; and

(b) whether there is any scheme for
commercially exploiting the same?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir,

(b) The schemes for the Fourth Plan
envisage fishing for Tuna from bases
in the Andamans.
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Kerala Jnland Water Service

4374. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Kerala Inland Water
service has decided to modernise their
fleet of boats;

(b) whether there is any proposal
to have new boats; and

(¢) if so, how many new boats are
proposed {o be built in 1966-677

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The State Inland Water
Transport Service, Kerala, has pre-
pared a scheme for reconditioning its
fleet of boats.

(b) No.
(c) Does not arise,

Jayanti Shipping Company

4375, Shri Maurya:
Shri Kishen Pattnayak:

Will the Minister of Law be pleased
1o state:

(a) whether the Secretary, Depart-
ment of Company Law and Registrar
of Companies have received any com-
plaints, ora] or written (whether
anonymous or otherwise) against the
mismanagement of Jayanti Shipping
Company in general and the alleged
violation of foreign exchange regula-
tions;

(b) if so, the details thereof; and

(c) the action the Department of
Company Law and the Registrar of
Companies propose to take or have
taken in this regard?

The Minister of State in the Ministry
of Law (Shri C. R, Pattabhi Raman):
(a) and (b). Some anonymous and
some signed complaints against Jayanti
Shipping Company have been received
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by the Company Law Board. The
main allegations, inter alia are:—

(i) Excessive travelling expenses
have been charged;

(ii) Large amounts of brokerage
have been paid;

(iii) Investment of Provident Fund
money has been made im-
properly in violation of the
provisions of the Companies
Act;

(iv) Two balance-sheetg have been
prepareq for the financial year
1963-64;

(v) The company has obtalned
huge loan from a company in
Bombay;

(vi) Income-tax has not been pro-
perly paid by the comp~ny
and its Managing Director;

(vii) Large amount of foreign ex-
change earned by the company
hag not been properly accoun-
ed for and the provisions of
Foreign Exchange Regulations
have been violated;

(viii) The company has accepted
large amounte as deposits and
is not making repayment
thereof;

(ix) The appointment of the kxe
cutive Director has been maae
irregularly

(c) Complaints relating to alleged
violation of foreign exchange, non-
payment of Income-tax etc, have been
forwarded to the Departments con-
cerned for necessary action, Com-
plaintg having a bearing on irregular-
ties under the Companies Act are
being enquired into and relevant facts
which may be brought to light by the
Committee of Inquiry already appoint-
ed by the Ministry of Transport ana
Aviation will be taken into account.
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fieelt & auqrem

4376. Y JEw 9T oA :
st ggae fag :
fwg:

w1 ww, vy, aofor few

AT WPETT A 7 AT A T F A
fe:

(%) war ag vx & f faselt qar
TWE 300 WY ¥ TLATT R AT
w1 faare Wi W WE ES F
& §;

(=) afx g, & ;1 axF F
fewlt guT SO WE F  IEME FY
oo fiwT ¥ ¥ forar & faeds afcors-
@€Y GO qEEeE w1 w9 gy
o §; WX

(1) T qTHX A 99 qEA AT
o A w7 qwer o< fra frar g 7

ww, gfw, awfae faww oo
|EETC wATeT | ITen (s faR)
(%) o 1966-67 ¥ YT faeeit ¥
qu-qrer (frad et qu Aew-
arem Wit §) & fa¥ 6,70,000 I
@O R

(@) <t agi | faeeht F Gw A7 &
T ¥ agy A wif e g
nfafafaar ard §  wiw F FOME!
1w Gurnt & wfwe § e T g
W AT T F T A I § | T
q W WY W9 AW § A faar
& s T AT W w1 e

(7) 7= & A& gar

Import of Crawler Tractors
4377. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Will the Minister of Food, Agricul-
ture, C ity De and
Cooperation be pleased to state:
(a) whether any foreign exchange
has been made available to the Gov-






